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sRO:~ 4 5'<6 Whereas, on 17.07.201S p . 
written docket from HC Mohammad Akbar o~:s:r:mpora received a 
he a/ongwlth other pollee personnel of P/S Zain . to the effect t~at 
reached village Moolu Chitragam where separa~~;: While patrolling 
group namely 1, Mohammad Yousf Ganie @ F:,~a~iurrlyat (G) 
Mohammad Ganfe R/o Moolu Chitragam 2 Moham d A S/o Gh. 
5/0 Gh. Hassan R/o Sangdan Shopian 3 N.azir Ahmmada M mtln Ahangar 

• an oo S/o Gh. 
Has.san ~/o Kenlhama Shoplan 4. Gh. Nabi sumjl and other delivered 
Anti Nat1ona/ speeche:/slogans and urged the youth to continue 
armed struggle (Askan Jadujahud), thereby causing threat to th 
sovereignty and Integrity of the state and country; and e 

2. Whereas, a case FIR No. 49/2015 U/S 13 ULAP Act was 
registered at Police Station, Zainpora and lnvestlgatlon taken up;and 

3. Whereas, during the course of investigation statements of 
witnesses were recorded u/s 161 and 164-A Cr.PC and based on the 
facts and circumstances, the Investigation of the case has been 
concluded as chatlan against 1. Mohammad Yousf Ganfe@ Fallahi S/o 
Gh. Mohammad Ganie R/o Moolu Chitragam 2. Mohammad Amin 
Ahangar S/o Gh. Hassan R/o Sangdan Shopian 3. Nazlr Ahmad 
Manteo S/o Gh Hassan R/o Kenihama Shopian 4. Gh Nabi Sumjl S/o 
Mohammad Ramzan R/o Deewanbagh as proved;and 

4. Whereas the Authority appointed by the State Government 
under sub-se~tion (2) of section 45 of the Unlawful Actfvi~les 
(Prevention) Act, 1967, has independently scrutinized the Case Diary 
file and all the other relevant documents relating to the case and has 
come to a definite conclusion that this is a fit case for accord of 
prosecution sanction against the said accused persons; and 

5. Whereas, after perusing the Case Diary, the r71evant documen~ 
and a/so taking into consideration the observatJon~/Vlews of i~e 
Authority appointed under sub-sectton (2} of section 45 of is of 
Unlawful Activities (Prevention) Act, 1967, the State Government 

- . 



the view that there Is sufficient material 
against the accused persons for their prose ~nd evldence available 
provision of law. cu on Under the aforesaid 

6. ~ow, therefore, in exercise of powers con 
(2) of section 45 of the Unlawful Activities (P ferred by sub-section 
state Government hereby accords sanction ;:rv~~lon) Act, 1967, ~he 
against the accused persons namely 1. Moham nchlng prosecut1on 
Fallahi 5/o Gh. Mohammad Ganie R/o ~ad Yousf Ganle @ 
Mohammad Am in Ahanger S/o Gh. Hassan R/o ~ao~uda;hlragam 2. 
Nazir Ahmad Man too 5/o Gh Hassan Rio Kenlhamag Sh ' s, hoplan.3. 

b' s ·1 S/o M h d R ' op an 4. Gh. 
Na I . ur;tJ f ; amma I ahmzan R/o Deewanbagh, Bljbehara for 
commiSSIOn o o ences pun s able U/S 13 of Unlawful Activities 
(Preventlo~) Act, 1967 arising out of FIR No. 49/2015 of p 11 Station Zampora. 0 ce 

By Order of the Government of Jammu and Kashmir. 

Sd/-
Principal Secretary to the Government 

Home Department 
No. Home/Pros/13/2017 Dated:-/8 .07.2019 
Copy to:-

1. Director General of Police, J&K, Jammu. This has reference to 
his letter No(s)Legai/Sanc-12/S/2017 /39517 dated 
01/06/2017 & No.Legai/Sanc-12/S/2017/77454-57 dated 
30.11.2018. The CD file in original Is returned herewith, 
receipt of which may kindly be acknowledged. 

2. Secretary to the Government, Department of Law, Justice & 
Parliamentary Affairs. (w.7.s.c.) 

3. Private Secretary to Principal Secretary to the Government, 
Home Department. 

4. Stock file. 

~}' 
Under secretary to the Government 

Home Department 
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